




















b)

d)

Panchayat Plans.

All existing assets and proposed works, whether funded under this Scheme or
through any other Central, State or local scheme, shall be mandatorily registered
and tracked through the Viksit Bharat—National Rural Infrastructure Stack using
the designated digital portal, which shall maintain a comprehensive register of
rural public works, prevent duplication, integrate departmental investments, and
align all works with saturation outcomes.

Single digital backbone for rural public works covering water security, core rural
infrastructure, livelihood-related infrastructure, and special works to mitigate
extreme weather events; and all planning shall follow a strict bottom-up process
beginning with the preparation of the Viksit Gram Panchayat Plan, which shall be
successively aggregated at the Block, District and State levels, and the
aggregated State Plan shall be placed before the State Level Steering Committee
for approval. Annual plans would be prepared on the basis of the normative
allocation.

Viksit Bharat National Rural Infrastructure Stack shall guide States, Districts and
Panchayati Raj Institutions in identifying priority infrastructure gaps,
standardizing work designs, and ensuring that public investments contribute
measurably to saturation outcomes at the Gram Panchayat, Block and District
levels.

This institutional architecture shall ensure a single-plan, multi-funding approach,
promote convergence across departments and schemes, and align all rural
development efforts with the Viksit Bharat @2047 vision of creating productive,
resilient and transformative rural assets.
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b) The Programme Officer shall assist the Panchayat at the intermediate level in
discharging its functions under the Act and the Scheme made thereunder.

c) The Programme Officer shall be responsible for matching the demand for
employment with the employment opportunities arising from works in the area
under his jurisdiction.

d) The Programme Officer shall prepare an aggregate plan for the Block under his
jurisdiction by consolidating the approved Viksit Gram Panchayat Plans and the
proposals received from intermediate panchayats.

e) Without prejudice to the generality of sub-section (2), the functions of the
Programme Officer shall include—

Vi.

Vii.

vii.

monitoring all works and projects undertaken by the Gram Panchayats
and other implementing agencies within the Block, ensuring alignment
with the Viksit Gram Panchayat Plans;

sanctioning and ensuring payment of unemployment allowance to
eligible households in accordance with the provisions of the Act;
ensuring prompt and fair payment of wages to all labourers employed
under the Scheme within the Block, including through digital and
biometric authenticated payment systems, as may be specified by the
Central Government;

ensuring that regular social audits of all works within the jurisdiction of
each Gram Panchayat are conducted by the Gram Sabha, and that
timely and appropriate action is taken on objections and findings
arising from such audits;

dealing promptly with all complaints and grievances relating to the
implementation of the Scheme within the Block, through the grievance
redressal mechanisms established under sub-section (1) of section 25 of
the Act;

ensuring the geo-tagging, digital recording, and management
information system reporting of all works undertaken within the Block, and
compliance with monitoring, productivity, and transparency framework,
specified by the Central Government under the Act;

facilitating inter-departmental convergence at the Block level to support
saturation-driven planning and the execution of works under the Scheme;
and

any other function as may be assigned to him by the District
Programme Coordinator and the State Government under the Act.

f) The Programme Officer shall perform his function under the direction, control and
superintendence of the District Programme Coordinator.
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¢) The Gram Panchayat shall make available to the Gram Sabha all records and
documents required for conduct of the social audit, including muster rolls, bills,
vouchers, measurement books, sanction orders, digital records, geo-tagged
photographs, and all other connected books of account and papers, whether
maintained in physical or electronic form.
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d)

f)

d)

h)

Card or through any other effective mode of communication or by a public notice
displayed at the office of the Panchayats at district, intermediate or village level.

A list of persons who are provided with the work shall be displayed on the notice
board of the Gram Panchayat and at the office of the Programme Officer and at
such other place as the Programme Officer may deem necessary and the list
shall be open for inspection by the State Government and any interested person.

As far as possible, the employment shall be provided within a radius of five
kilometers of the village where the applicant resides at the time of applying.

A new work under the Scheme can be commenced if at least ten labourers become
available for work, provided that this condition shall not be applicable for new works,
as determined by the State Government, in hilly areas and in respect of afforestation
works.

In case the employment is provided outside the radius of five kilometers, the
labourers shall be paid ten per cent. of the wage rate as extra wages to meet
additional transportation and expenses for living.

A period of employment shall be for at least six days continuously, with not more
than six days in a week.
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e) District Programme Coordinator and Programme Officer shall pay the compensation

f)

upfront after due verification within the time limits as specified above and recover the
compensation amount from the functionaries or agencies who are responsible for
the delay in payment.

The number of days of delay, the compensation payable and actually paid shall
be reflected in the Management Information System.
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d)

permanently disabled by accident arising out of and in the course of
employment, he or his legal heirs, as the case may be, shall be paid by the
implementing agency an ex gratia as per entittlement under the Pradhan Mantri
Suraksha Bima Yojana or as may be notified by the Central Government.

If any personal injury is caused by accident to a child accompanying a person
who is employed under the Scheme, such person shall be entitled to medical
treatment free of cost; and in case of death or disablement of the child due to the
said accident, ex gratia shall be paid to the legal guardians as determined by the
State Government.
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CHAPTER XIll — RESTRICTION ON UNDERTAKING WORKS DURING PEAK
AGRICULTURAL SEASONS

32. Notification of Peak Agricultural Seasons

a) The State Government shall, in advance of each financial year, notify a period or
periods aggregating to sixty days in a financial year, covering the peak
agricultural seasons of sowing and harvesting, during which no works under the
Scheme shall be undertaken in accordance with Section 6 of the Act.

33. Area-Specific Notifications

a) The State Government may issue distinct notifications for different areas of the
State, including districts, blocks or Gram Panchayats, having regard to—

i. agro-climatic zones;
ii. local patterns of agricultural activities; and
iii. such other relevant factors as may be considered necessary.

b) Every notification issued under this provision shall have binding effect for the
purposes of the Act and the Scheme.

34. Prohibition on Works during Notified Periods
a) All authorities responsible for planning, sanctioning or executing works under the
Scheme shall ensure that no work is undertaken during the periods notified as
peak agricultural seasons.
35. Scheduling of Works
a) The Programme Officer and other implementing authorities shall, while approving

the aggregated Viksit Gram Panchayat Plans and scheduling works, ensure that
all works are taken up only outside the notified peak agricultural seasons.
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CHAPTER XX— TRAINING AND CAPACITY BUILDING

59. Training and Capacity Building

a)

b)

The State Government shall prepare and implement a dedicated plan for capacity
building and strengthening of Panchayati Raj Institutions for effective planning,
execution, supervision and monitoring of the Scheme.

The capacity-building plan shall, inter alia, include activities relating to:

i. training of elected representatives and functionaries of Panchayati Raj
Institutions on roles and responsibilities under the Scheme;

ii. Information, Education and Communication (IEC) initiatives to enhance
awareness regarding the provisions of the Scheme, transparency
mechanisms and community participation;

iii. digital literacy and orientation on the use of Management Information
Systems, geo-tagging tools and other digital platforms;

iv.  strengthening institutional systems in Panchayati Raj Institutions for record
keeping, financial management, grievance redressal, social audit and
asset maintenance.

The plan shall be prepared annually, based on field requirements, and shall be
integrated with the State Training and Capacity Building framework under the
Scheme.

Panchayati Raj Institutions shall extend full cooperation in organising such
capacity-building initiatives and shall ensure participation of elected representatives
and functionaries.

Expenditure on activities undertaken under this provision shall be met from
permissible administrative and capacity-building heads, as may be specified by
the Central Government and the State Government.
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